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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 218 / 2024 

 

Dr. Snehal Donde      … Applicant   

v. 

State of Maharashtra & Ors     … Respondents  

 

 

AFFIDAVIT IN REPLY BY RESPONDENT NO. 1,  

URBAN DEVELOPMENT DEPARTMENT  

 

 

Sr. 

No. 

Exhibit No. Particulars Page Nos. 

1.  Reply by Respondent No.1 

Urban Development Department. 

 

2. R-I Copy of the Government 

Resolution dated 17.11.2017 & 

16.02.2023. 

 

3. R-II Copy of the letter dated 

01.07.2025 of Urban 

Development Department & 

report dated 11.07.2025 of 

Ambernath Municipal Council. 

 

4. R-III Copy of the approval dated 

14.06.2023 by Archaeological 

Survey of India. 

 

5. R-IV Copy of the letter dated 

22.09.2022 of Executive 

Engineer, Thane Irrigation 

Department & letter dated 

16.12.2022 of Maharashtra 

Pollution Control Board. 
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6. R-V Copy of the Survey report dated 

17.05.2024 of Groundwater 

Survey and Development 

Authority, Thane. 

 

Pune  

Date : 08-08-2025 

 

Adv. Aniruddha S Kulkarni 

Counsel for Urban Development Department 

Government of Maharashtra 

Mobile no. 90287 36209 

aniruddha1488@gmail.com 
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राज्यातील नगरपररषदाांसाठी लागू 
असलले्या   “वरैिष्टयपूर्ण”  योजनेच े
रनकष व सुधारीत मागणदिणक तत्व े
रनरित कररे्बाबत. 

महाराष्र िासन 
नगर रवकास रवभाग 

िासन रनर्णय क्रमाांक-धोरर्-2017/प्र.क्र.171/नरव-16 
मांत्रालय, मुांबई-400 032. 

रदनाांक :- 17 नोव्हेंबर, 2017. 

वाचा :-(1) िासन रनर्णय, नगर रवकास रवभाग, क्र. सांकीर्ण-
102000/प्र.क्र.40/2000/नरव-4,  रदनाांक 25 फेब्रवुारी,2000.  
(2) िासन रनर्णय, नगर रवकास रवभाग, क्र. जीईएन-2007/873/नरव-
16, रदनाांक 16 फेब्रवुारी,2008 व   रदनाांक 6 सप्टेंबर,2013. 
(3) िासन रनर्णय, नगर रवकास रवभाग, क्र. जीईएन-2007/873/नरव-
16, रदनाांक 6 सप्टेंबर,2013. 

प्रस्तावना -  
राज्यातील नगरपररषदाांना वरैिष्यपरु्ण कामाांसाठी रविेष अनुदान देण्यात 

येते. सदर योजनेचे रनकष सांदभाधीन क्रमाांक (1) ,(2) व (3)  येथील  िासन 
रनर्णयान्वये  रवरहत करण्यात लललेे लहेत.सांदभाधीन क्र. (1), (2) व (3) येथील 
िासन रनर्णय अरधक्ररमत करून सदर योजनेच े सुधारीत रनकष व मागणदिणक तत्व े
रनरित करण्याची बाब िासनाच्या रवचाराधीन होती.   

िासन रनर्णय -  

राज्यातील नगरपररषदाांसाठी लागू असलेल्या “वरैिष्यपरू्ण” या योजनेची 
खालील सधुारीत मागणदिणक तत्व ेरनरित करण्यास या िासन रनर्णयानुसार मान्यता 
देण्यात येत लहे.   

2. सदर योजनेअांतगणत अनुदानास पात्र नागरी स्थारनक स्वराज्य सांस्था :- 
राज्यातील अस्स्तत्वातील सवण  नगरपररषदा “वरैिष्यपूर्ण” या योजनेअांतगणत  

अनुदानास पात्र राहतील. 
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3. योजनेअांतगणत घ्यावयाच्या कामाांचे स्वरूप :-  

(I) “वरैिष्यपरू्ण” योजनेअांतगणत  रवभागाच्या मांजूर रनयतव्ययामधून रवतरीत 
करण्यात येर्ा-या रनधीमधून (2217  1301) नारवण्यपरू्ण अरभनव अिा स्वरुपाच े
कामकाज नगरपररषदेने हाती घेरे् अपेरित असून अिा कामास प्राधान्य द्यावयाच े
लहे. सदरहू काम नगरपररषदेच्या लवश्यक व स्वचे्छाधीन कतणव्यािी सुसांगत असरे् 
लवश्यक लहे. सदर योजनेंतगणत हाती घेतलेल े काम सवणसाधारर्परे् भाांडवली 
स्वरुपाच े असाव े ज्यायोगे भरवष्यात नगरपारलकाांना लर्थथक स्वयांपरु्ण होण्यासाठी 
कायम स्वरुपी उत्पनाचा स्त्रोत रमळून देण्याच्या ष्ष्टीने फायदेिीर राहील. 

(अ) योजनेअांतगणत अनुज्ञये असललेी कामे -  

1. प्रिासकीय इमारत - नवीन बाांधकाम, रवस्तारीकरर्, नुतनीकरर्, फर्थनचर   इ. 
बाबी. 
2.बहुपयोगी सभागृहे - सामारजक सभागृह,समाजमांरदर,वाचनालय, अभ्यारसका, 
लोकसवेा कें द्र इ. समाजपयोगी बाांधकामे 
3.नायगृह - नायगृह/पे्रिागृह/ साांस्कृरतक कें द्र  इ. चे नवीन बाांधकाम 
/रवस्तारीकरर्/ नुतनीकरर् या कामाच्या प्रकाराच्या अनुषांगाने सांबरधत 
नगरपररषदेच्या कायणिेत्रामध्ये नायगृह/साांस्कृरतक कें द्र चालण्याची व्यवहायणता 
प्रिासकीय मान्यता देण्यापूवी तपासण्यात यावी. 
4. व्यापारी सांकुल - सदर योजनेअांतगणत बाांधण्यात येर्ा-या गाळयाांचे बाजारभावाने 
मुल्य रनरित करण्यात याव े व रललाव पद्धतीने भाडेतत्वावर देण्यात येतील 
याबाबतची खातरजमा रजल्हारधकारी याांनी करावी.या अटीवरच या प्रयोजनासाठी 
रनधी अनुज्ञये राहील. 
5. लठवडी बाजार - यामध्ये बाजार ओटे,भाजी मांडई, मच्छीमाकेट, मटर् 
माकेट,फेरीवाला िेत्र इ. 
6.स्मिानभमूी - सवण धमण/समाज याांच्या स्मिानभमूी 
7.हरीतपटे्ट/अमृतवने - बगीचा, वृिारोपर्, हरीतपटे्ट रवकरसत कररे् इ. हरीतपटे्ट 
रवकरसत करताना  िासन रनर्णय रदनाांक 15/07/2017 मधील मागणदिणक सचूनाांच े
पालन कररे् बांधनकारक राहील.   
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8.रक्रडाांगर् - खेळाची मैदाने,जॉगगग रक,व्यायामिाळा इ. 
9.पार्ीपुरवठ्याच्या अत्यावश्यक सवेा - पाण्याची टाकी,जलकुां भ,पार्ी मीटर, 
रवतरर् व्यवस्था, जलिुद्धीकरर् याच्यािी सांबरधत अत्यावश्यक बाबी इ. 
10. प्रलांरबत व रेंगाळललेे प्रकल्प पूर्ण करण्यासाठी रनधी (Gap Funding) - 
कें द्र/राज्य िासनाच्या योजनेमधून हाती घेतलेले प्रकल्प कोर्त्याही अपररहायण 
कारर्ास्तव त्या योजनेमधून रनधी उपलब्ध होवू िकत नसल्यास असे प्रकल्प परू्ण 
करण्यासाठी सदर योजनेमधून रनधी अनुज्ञये राहील. 

(ब) योजनेअांतगणत अनुज्ञये नसललेी कामे- 

1. नदी सौंदयीकरर्/तलाव सौंदयीकरर् कररे्, सांरिक गभत इ. कामे ही 
पयावऱर् रवभागाच्या योजअेांतगणत समारवष्ट लहेत.  

2.नदीमधील गाळ काढरे् ही बाब जलयकु्त रिवार योजनेमध्ये समारवष्ट लहे 
3.जलतरर् तलाव  
4.रस्ते करीता रस्ता अनुदान देण्यात येते तसेच, नाली/गटार/मलरनस्सारर्ाची 

कामे इ. नगरोत्थानमधून प्रकल्प लराखडा बनवून मांजूर करण्यात येतात 
5.पथरदव,ेहायमास्ट,एल.ई.डी. इ. बाबी ह्या EESL सोबतच्या करारनाम्याअांतगणत 

समारवष्ट असल्याने 
6.अरभलखे सांगर्कीकरर् (Data Digitization) - लयकु्त तथा सांचालक, 

नगरपररषद प्रिासन सांचलनालय याांच्या स्तरावरून याबाबत एकरत्रत कायणवाही 
करण्यात येत असल्याने. 

7. भ-ूसांपादनाचा मोबदला अथवा वाढीव मोबदला 
8.बांधारे बाांधरे् हे काम जलसांपदा रवभाग करीत असल्यामुळे 

(क) उपरोक्त (अ) मध्ये नमूद केलेल्या अनुज्ञये कामाांव्यतीरीक्त एखादे काम सदर 
योजनेअांतगणत घ्यावयाचे असल्यास तसा प्रस्ताव सांबरधत नगरपररषदेने 
रजल्हारधकारी याांच े माफण त िासनास सादर करावा. सदर प्रकरर्ी प्रिासकीय 
मान्यतेचे अरधकार िासनास राहतील. 
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(II) रनयोजन रवभागाकडून उपलब्ध करून देण्यात येर्ारा अरतरीक्त 
रनयतव्ययामधून रवतरीत करण्यात येर्ा-या रनधीमधून (4217 0603) घ्यावयाची 
कामे िासनस्तरावरून रनरित करण्यात येतील. 

4. कामाांची रनवड -  
(अ) सदर योजनेअांतगणत उपरोक्त पररच्छेद क्र. (3) मधील नमूद कामाांमधून 
िासनस्तरावरून कामे रनरित करण्यात येतील. 
(ब) ज्या रठकार्ी िासन स्तरावरून कामे रनरित करण्यात येर्ार नाहीत रतथे 
नगरपररषद ठरावाद्वारे कामे रनरित करण्यात यावीत. तथारप, व्यापक जनरहत 
रवचारात घेवून ठरावाव्यरतरीक्त अन्य काम घेण्याची रिफारस नगराध्यि िासनास 
करू िकेल. 

5. योजनेअांतगणत करावयाच्या कामाांकरीता कायान्वयन यांत्रर्ा- 
नगरपररषद िेत्रात घ्यावयाच्या कामाांच्या स्वरूपानुसार व लवश्यकतेनुसार 

कायान्वयन यांत्रर्ा (नगरपररषद/सावणजरनक बाांधकाम रवभाग/महाराष्र जीवन 
रवकास प्रारधकरर् इ.) िासनस्तरावरून रनरित करण्यात येईल. 

6. योजनेअांतगणत करावयाच्या कामाांकरीता ताांरत्रक मान्यता देरे्- 
 (अ) सदर योजनेअांतगणत रनरित करण्यात येर्ा-या कामाांकरीता सांबरधत 
कायान्वयन यांत्ररे्ने सरवस्तर प्रस्ताव बनवून ताांरत्रक मान्यतेचा  प्रस्ताव 
रजल्हारधकारी याांना सादर करावा. 
 (ब) स्थापत्य कामाकरीता सावणजरनक बाांधकाम रवभाग अथवा महाराष्र जीवन 
रवकास प्रारधकरर्ाची ताांरत्रक मान्यता घेण्यात यावी.   

7. योजनेअांतगणत करावयाच्या कामाांकरीता प्रिासकीय मान्यता देरे्- 
(I) “वरैिष्यपूर्ण” योजनेअांतगणत  रवभागाच्या मांजूर रनयतव्ययामधून रवतरीत 

करण्यात येर्ा-या रनधीबाबत (2217  1301) - 
(अ) रजल्हारधकारी याांनी प्रस्तारवत कामाची जागा ताब्यात असल्याची 

खातरजमा करावी. प्रस्तारवत काम रवकास लराखडा व रवकास रनयमावली तसेच, 
प्रचरलत रनयमाांिी ससुांगत असल्याची खातरजमा करावी. प्रस्तावाची सरवस्तर 
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छाननी करून प्रिासकीय मान्यता प्रदान करण्याचे अरधकार रजल्हारधकारी याांना 
राहतील. 

 (ब) अनुज्ञये कामाांव्यतीरीक्त एखादे काम सदर योजनेअांतगणत घ्यावयाच े
असल्यास तसा प्रस्ताव सांबरधत नगरपररषदेने रजल्हारधकारी याांच ेमाफण त िासनास 
सादर करावा. अिा प्रकरर्ी प्रिासकीय मान्यतेचे अरधकार िासनास राहतील. 

(II) “वरैिष्यपरू्ण” योजनेअांतगणत रनयोजन  रवभागाकडून मांजूर करण्यात 
येर्ा-या  रविेष रनयतव्ययामधून रवतरीत करण्यात येर्ा-या रनधीबाबत (4217 
0603) - 

 (अ) िासनस्तरावरून कामे रनरित करून रदल्यानांतर रजल्हारधकारी याांनी 
सांबरधत कायान्वयन यांत्ररे्कडून ताांरत्रक मान्यतेचा प्रस्ताव प्राप्त करून घ्यावा. 
प्रस्तारवत कामाची जागा ताब्यात असल्याची खातरजमा करावी.प्रस्तारवत काम 
रवकास लराखडा व रवकास रनयमावली तसेच, प्रचरलत रनयमाांिी ससुांगत 
असल्याची खातरजमा करून प्रिासकीय मान्यतेस्तव िासनास सादर करावा. 

 (ब) अिा प्रकरर्ी प्रिासकीय मान्यतेचे सांपूर्ण अरधकार िासनास राहतील. 

8. योजनेचा रवत्तीय लकृतीबांध- 
(अ) “वरैिष्यपरू्ण” योजनेअांतगणत  रवभागाच्या मांजूर रनयतव्ययामधून रवतरीत 

करण्यात येर्ा-या रनधीकरीता (2217  1301) रवत्तीय लकृतीबांध राज्य िासन 90% 
व नगरपररषद 10% असा राहील. 

(ब) ज्या प्रकरर्ी कायान्वयन यांत्रर्ा नगरपररषद असले, अिा प्रकरर्ी 
नगरपररषदेने त्याांचा स्व:रहस्सा भररे् बांधनकारक राहील.  

(क) ज्या प्रकरर्ी कायान्वयन यांत्रर्ा नगरपररषद व्यरतरीक्त अन्य (सावणजरनक 
बाांधकाम रवभाग,महाराष्र जीवन रवकास प्रारधकरर्,जलसांपदा रवभाग,जलसांधारर् 
रवभाग,रवद्यतु रवभाग इ.) रनरिती करण्यात येईल अिा प्रकरर्ीही नगरपररषदेने 
रवत्तीय लकृतीबांधानुसार स्व:रहस्सा (10% रहस्सा) भररे् लवश्यक राहील.  

(ड) अिा सवण प्रकरर्ी लवश्यक ना-हरकत प्रमार्पत्रे देरे् नगरपररषदेस 
बांधनकारक राहील. 
(इ) रनयोजन रवभागाकडून उपलब्ध करून देण्यात येर्ारा अरतरीक्त 

रनयतव्ययाच्या बाबतीत (4217 0603) राज्य िासनाचा रहस्सा 100% राहील. 
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9. योजनेअांतगणत  रनधी रवतरर्ाची कायणपद्धत 
(अ) िासनास प्राप्त झालेल्या रनवदेन/प्रस्ताव याांच्या अनुषांगाने,सदर 

योजनेअांतगणत अनुज्ञये असलेल्या कामाांकरीता नगरपररषदरनहाय रनधी मांजूर 
करण्यात येईल.उपलब्ध अथणसांकल्पीय तरतूद व मागर्ीचे प्रस्ताव रवचारात घेवून 
लवश्यकतेनुसार नगरपररषदाांना   अनुदान   मांजूर करण्याची कायणवाही करण्यात 
येईल.  

(ब) सदरच ेअनुदान मांजूर करतेवळेी पुढील बाबींचा प्राधान्याने रवचार करण्यात 
येईल,नगरपररषदेची रवत्तीय पररस्स्थती, स्थारनक गरज व प्राथरमकता, पूरक रवकास 
प्रकल्पाकररता, भौगोरलक पररस्स्थती, नैसर्थगक लपत्ती , नागरीकरर्ाचा दर,) पूरक 
दळर्वळर् साधनाांचा रवकास, हागर्दारीमुक्त व स्वच्छ िहराची रनर्थमती.इत्यादी 

10. योजनेचे कालबद्ध टप्प े-  

 (अ) सदर योजनेच्या कालबद्ध अांमलबजावर्ीकरीता पुढीलप्रमारे् टप्प े
राहतील -   

अ.क्र. बाब कायणवाहीचा रवभाग कालमयादा 
1 नगरपररषदरनहाय रनधी, कामाच े

नाव व कायान्वयन यांत्रर्ा रनरित 
करून रनधी रजल्हारधकारी याांना 
वगण कररे् 
 

नगर रवकास रवत्तीय वषण 

2 कायान्वयन यांत्ररे्स रनधी वगण 
कररे् 

रजल्हारधकारी 7 रदवस 

3 िासनस्तरावरून कामे रनरित 
झाली नसल्यास कामे रनरित 
कररे् 

नगरपररषद 20 रदवस 

4 रनरित केलेल्या कामाांना 
सावणजरनक बाांधकाम रवभाग/ 
जीवन रवकास प्रारधकरर्ाकडून 

कायान्वयन यांत्रर्ा 1 मरहना 
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ताांरत्रक मान्यता प्राप्त करून 
घेवून प्रिासकीय मान्यतेस्तव 
रजल्हारधकारी याांना प्रस्ताव 
पाठरवरे् 

5 प्रिासकीय मान्यता प्रदान कररे् रजल्हारधकारी 20 रदवस 
6 प्रिासकीय मान्यतेस्तव िासनास 

प्रस्ताव पाठरवरे् 
कायान्वयन यांत्रर्ा 20 रदवस 

7 प्रिासकीय मान्यता प्रदान कररे् राज्य िासन 20 रदवस 
8 रनरवदा प्ररसद्ध कररे् कायान्वयन यांत्रर्ा 20 रदवस 

(ब) िासन स्तरावरून मांजूर झालेला रनधी उपरोक्तप्रमारे् रवहीत केलेल्या मुदतीत 
नगरपररषदाांना रवतरीत कररे् लवश्यक लहे.सबब,प्रिासकीय मान्यतेच्या 
प्रस्तावाकरीता रनधी रजल्हास्तरावर प्रलांरबत ठेवण्यात येवू नये. 

(क) सदर योजनेअांतगणत रवतरीत करण्यात येर्ा-या रनधीचे अनुषांगाने उपरोक्त 
मुदतीत कायणवाही होरे् अपेरित लहे.सबब,नगरपररषदाांनी कामे रनरित 
कररे्/ताांरत्रक मान्यता घेरे् याबाबत रजल्हारधकारी याांनी वळेोवळेी लढावा घ्यावा.  

11. रनधी मांजूरीची मयादा :-     
(अ)उपलब्ध अथणसांकल्पीय तरतूद , पात्रतेचे रनकष, मागर्ीचे प्रस्ताव, कामाांच े

स्वरूप इत्यादी बाबी रवचारात घेवून नगरपररषदरनहाय रनधी मांजूरीची मयादा रनरित 
करण्यात येईल. 

(ब)एखाद्या प्रस्तावाची ताांरत्रक/प्रिासकीय मान्यता जास्त गकमतीची 
असल्यास सदर प्रकल्पाकरीता टप्प्या-टप्प्याने रनधी रवतरीत करण्यात येईल. 

12. योजनेच्या अन्य अटी व िथी - 
 (अ) सदर प्रकल्पाअांतगणतची कामे ही सावणजरनक मालकीच्या रठकार्ीच 
करावीत, कामाचे स्वरुप सावणजरनक असाव,े तसेच त्यामुळे सवणसमाविेक 
नागररकाांच्या प्राथरमक सोयी सुरवधाांमध्ये भर पडर्ार लहे याची पुन्हा खातरजमा 
कररे् व कुठल्याही खाजगी स्वरुपाच्या कामाांना मान्यता देण्यात लली नसल्याची 
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खातरजमा कररे्. हाती घ्यावयाची कामे सवणसाधारर्परे् नागरीकाांच्या ठळकपरे् 
लिात येतील गकवा नागरीकाांना त्या कामाांचा स्पष्ट बोध होईल अिा स्वरुपाांच्या 
कामाांनाच प्राधान्य देण्याांत याांवते.   

(ब) सदर प्रकल्पाअांतगणतची कामे सबांरधत िहराच्या रवकास रनयांत्रर् 
रनयमावली व रवकास लराखडयािी ससुांगत असल्याची खातरजमा कररे्.   

(क) सदर प्रकल्पाअांतगणतच्या  कामाांना “ई-रनरवदा” कायणप्रर्ालीचा अवलांब 
कररे् बांधनकारक राहील.याबाबत सावणजरनक बाांधकाम रवभाग तसेच िासनाने 
रनगणरमत केलेल्या अद्यावत मागणदिणक सूचनाांचे काटेकोरपरे् पालन करण्यात याव.े 
“ई-रनरवदा” कायणप्रर्ालीचा अवलांब करण्यात येत असल्याची खातरजमा कररे्.   

(ड) सदर प्रकल्पाअांतगणत उपलब्ध करून रदललेा रनधी त्याच उरिष्टासाठी 
खचण करण्यात येत असल्याच,े काम गुर्वत्तनुेसार झाले लहे गकवा कसे तसेच मांजूर 
कामावरच मांजूर रनधी खचण झाला लहे गकवा कसे हे पाहरे्. 

(इ) सदर प्रकल्पाअांतगणतच्या कामावर करण्यात येर्ा-या खचामुळे लदिण 
लचारसांरहतेचा भांग होर्ार नाही हे पाहरे्. 

(ई) रनधी खचण करताना तो रवहीत कायणपध्दती अनुसरुन सवण रवत्तीय कायदे व 
रनयमाांचे तसचे रवहीत प्ररक्रयेचे अवलांबन  करण्यात याव.े  रनधी खचण करण्याबाबत 
रवत्त रवभागाकडून वळेोवळेी रनगणरमत करण्यात ललेल्या िासन रनर्णयातील 
सूचनाांचा व रवत्तीय अरधकाराांच्या मयादेत (Financial Power) भांग होर्ार नाही 
तसेच, कुठलाही िासन रनयम/अरधकाराचा  भांग होर्ार नाही हे पाहरे्. 

(अ) सदर  प्रकल्पाअांतगणत दुरूस्तीची तथा परररिर्ाची कामे हाती घेण्यात येत 
नाहीत हे पाहरे्.  

(ब) सदर प्रकल्पाअांतगणतची कामे सुरू करण्यापवुीच्या स्स्थतीच े व काम 
झाल्यानांतरच्या कामाचे रचत्र (Photograph) काढून ठेवरे् व मागर्ीनुसार सादर 
कररे्. 

(क) सदर प्रकल्पाअांतगणतच्या कामाांच े त्रयस्थ पिाकडून लखेापररिर् करून 
घेरे् कायान्वयन यांत्ररे्स बांधनकारक  राहील. 

     (ड) पायाभतू सुरवधाअांतगणतच्या कोर्त्याही कामाांची दुरूक्ती होर्ार नाही 
याबाबतची दिता घेण्यात यावी. 

717



िासन रनर्णय क्रमाांकः धोरर्-2017/प्र.क्र.171/नरव-16 रदनाांक 17 नोव्हेंबर,2017 

                                                पृष्ठ 10 पैकी 9  

13. योजनेचे लखेारिषण - 
(अ) रवभागाच्या मांजूर रनयतव्ययातून होर्ा-या कचाच्या बाबतीत -  

यासांबांधीचा खचण मागर्ी क्र. एफ-2, मुख्य लेखारिषण 2217, नगर 
रवकास, 80, सवणसाधारर्, 192, नगरपररषदाांना सहाय्य, (00) (42)  
नगरपररषदाांना  वरैिष्यपरू्ण कामासाठी रविेष अनुदान (वतेनेतर) , 31 , 
सहायक अनुदाने (वतेनेतर) , (2217 1301), या लखेारिषाखाली मांजूर 
तरतुदीमधून भागरवण्यात येईल. 
(ब) रनयोजन रवभागाकडून उपलब्ध करून देण्यात येर्ारा अरतरीक्त 
रनयतव्ययाच्या बाबतीत- 
यासांबांधीचा खचण मागर्ी क्र. एफ-5, मुख्य लेखारिषण 4217, 

नगररवकासावरील भाांडवली खचण, 80, सवणसाधारर्, 192, नगरपररषदाांना 
सहाय्य, (00) (08)  नगरपररषदाांना  वरैिष्यपरू्ण कामासाठी रविेष अनुदान, 
(4217 0603), 31, सहाय्यक अनुदान या लखेारिषाखाली मांजूर तरतुदीमधून 
भागरवण्यात येईल. 

14. सदर िासन रनर्णय महाराष्र िासनाच्या www.maharashtra.gov.in या 
सांकेतस्थळावर उपलब्ध करण्यात लला असून त्याचा सांकेताक 

201711171716085425 असा लहे. हा लदेि रडजीटल स्वािरीने सािाांरकत 

करुन काढण्यात येत लहे.  
 

महाराष्राच ेराज्यपाल याांच्या लदेिानुसार व नावाने.  
 

 
  (रववके कुां भार) 

अवर सरचव,महाराष्र िासन 
प्रत, 

1. मा.मुख्यमांत्री याांचे अपर मुख्य सरचव, मांत्रालय, मुांबई-32 
2. अपर मुख्य सरचव, रवत्त रवभाग, मांत्रालय , मुांबई-32 
3. अपर मुख्य सरचव, रनयोजन रवभाग, मांत्रालय , मुांबई-32 

Vivek Shankar 
Kumbhar

Digitally signed by Vivek Shankar Kumbhar 
DN: c=IN, o=Government Of Maharashtra, ou=Urban Development 
Department, postalCode=400032, st=Maharashtra, 
2.5.4.20=ef935067970760fbaec2fa421af2eac23d3b8737b990883be0d8
ef292ba28a2f, 
serialNumber=5e3716fd0fe61ee87305882bc35ee7e757293849e74351
e2ab33e4eb40bfb646, cn=Vivek Shankar Kumbhar 
Date: 2017.11.17 18:12:28 +05'30'
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4. लयुक्त तथा सांचालक, नगरपररषद प्रिासन सांचालनालय,वरळी, 
मुांबई-18 

5. सवण रवभागीय लयकु्त 
6. सवण रजल्हारधकारी 
7. सवण लयुक्त, महानगरपारलका 
8. मा.राज्यमांत्री (नगररवकास ) याांचे खाजगी सरचव 
9. महालेखापाल, महाराष्र-1, मुांबई, 
10. महालेखापाल, महाराष्र-2, नागपूर, 
11. अरधदान व लखेा अरधकारी, मुांबई, 
12. सह सांचालक,  लेखा व कोषागारे, सांगर्क कि, नवीन प्रिासकीय 

इमारत, मुांबई. 
13. अरधदान व लखेा अरधकारी, मुांबई रनवासी लखेा पररिा अरधकारी, मुांबई 
14. सवण रजल्हा कोषागार अरधकारी 
15. सवण रजल्हा प्रिासन अरधकारी 
16. रवत्त रवभाग, व्यय-3/ कोषा प्रिासन-5/अथणसां-16/रनयोजन रवभाग 

मांत्रालय,  मुांबई. 
17. सवण कायासने, नगर रवकास रवभाग-2, मांत्रालय , मुांबई-32 
18. कायासन नरव-4 नगररवकास रवभाग, मांत्रालय, मुांबई. 
19. रनवड नस्ती (नरव-16), नगररवकास रवभाग, मांत्रालय, मुांबई. 
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Regarding the determination of 

criteria and revised guidelines for 

the 'Special Grant Scheme' 

applicable to Municipal Councils in 

the State." 

 

Government of Maharashtra 

Urban Development Department 

Government Resolution No.: Policy-2017/CR.171/UD-16 

Mantralaya, Mumbai - 400 032 

Date: 17 November 2017 

Reference: 

1. G.R., Urban Development Dept., No. Misc-102000/CR.40/2000/UD-4, dated 25 February 

2000 

2. G.R., Urban Development Dept., No. GEN-2007/873/UD-16, dated 16 February 2008 and 06 

September 2013 

3. G.R., Urban Development Dept., No. GEN-2007/873/UD-16, dated 06 September 2013 

Preamble: 

Special grants are provided to Municipal Councils in the state for specific, innovative works. 

The criteria for this scheme were previously laid out in the above-mentioned government resolutions. 

The government has now decided to revise and consolidate these criteria under this resolution. 

Government Decision: 

The revised guidelines for the “Special Grant Scheme” applicable to all Municipal Councils 

in Maharashtra are approved as follows: 

2. Eligible Urban Local Bodies for Grant: 

All existing Municipal Councils in the State are eligible for grants under this scheme. 

3. Nature of Works under the Scheme: 

(I) Under the scheme, Municipal Councils are expected to undertake innovative and 

novel types of works from the sanctioned budget of the department (2217 1301). Priority 

must be given to such works. The work should be in line with the obligatory or discretionary 

duties of the Municipal Council and should generally be of capital nature, providing a 

permanent source of income for future self-sustainability of the Municipality. 
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(A) Permissible Works under the Scheme: 

1. Administrative buildings – New construction, extension, renovation, furniture, etc. 

2. Multipurpose community halls – Community centres, temples, libraries, study rooms, 

citizen service centres, etc. 

3. Auditoriums – Auditorium/theatre/cultural centres, new construction/extension/ 

renovation. Feasibility should be checked before administrative approval. 

4. Commercial complexes – shops built under this scheme must be valued at market rate 

and given on lease by auction process. District Collector must verify this. 

5. Weekly markets – market sheds, vegetable markets, fish/meat markets, hawker zones, 

etc. 

6. Crematoriums – For all religions/communities 

7. Green belts/Amrut forests – Parks, plantations, green development (must follow 

guidelines dated 15/07/2017). 

8. Sports grounds – playgrounds, jogging tracks, gyms, etc. 

9. Essential water supply services – water tanks, reservoirs, meters, distribution systems, 

purification, etc. 

10. Gap funding – for projects under state/central schemes that remain incomplete due to 

unavoidable reasons. 

(B) Non-Permissible Works under the Scheme: 

1. River beautification/pond beautification/retaining walls (covered under Environment 

Department) 

2. Desilting of rivers (included in Jalyukt Shivar Yojana) 

3. Swimming pools 

4. Roads, drainage, sewage works (covered under Nagarothan Scheme) 

5. Street lights, high masts, LEDs (covered under EESL agreements) 

6. Data digitization – undertaken at the Directorate level 

7. Land acquisition or compensation 

8. Dams – responsibility of Water Resources Department 

(C) If any work outside the list in (A) is proposed, it must be submitted via District Collector 

to the government. Administrative approval rights remain with the government. 
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(II) Works under the additional budget from Planning Department (4217 0603) will be 

decided at government level. 

4. Selection of Works: 

(a) Works from clause (3) will be finalized at the government level. 

(b) If not finalized by the government, the Municipal Council may decide by resolution. The 

President of the Council may also recommend additional works in public interest. 

5. Implementing Agencies: 

Depending on the nature and need, implementing agencies (Municipal Council / PWD / MJP, 

etc.) will be decided by the government. 

6. Technical Sanction: 

(a) Implementing agency shall submit a detailed proposal to the District Collector. 

(b) For construction works, technical sanction must be obtained from PWD or MJP. 

7. Administrative Sanction: 

(I) For works under 2217 1301: 

(a) District Collector must verify land possession, consistency with Development Plan, and 

current rules. Collector holds power to grant approval. 

(b) For non-permissible works, proposal must go to the government via District Collector. 

Government holds approval power. 

(II) For works under 4217 0603: 

(a) After work is finalized, District Collector must obtain technical sanction, verify land 

possession, and consistency, then send to the government for approval. 

(b) Government retains full administrative approval power. 

8. Financial Pattern: 

(a) For 2217 1301: 90% State Govt., 10% Municipal Council 

(b) Municipal Councils must contribute their share, regardless of implementing agency 

(c) In cases where the implementing agency is other than the Municipal Council (such as the 

Public Works Department, Maharashtra Jeevan Pradhikaran, Water Resources Department, 

Water Conservation Department, Electricity Department, etc.), even in such cases, the 
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Municipal Council shall be required to contribute its share (10% share) as per the financial 

structure. 

(d) NOCs must be submitted accordingly 

(e) For 4217 0603: 100% State Govt. 

9. Grant Disbursement Process: 

(a) Based on received proposals, grants will be approved Municipal Council-wise depending 

on available funds and need. 

(b) Priority will be given considering financial condition, public need, supplementary 

projects, geographical conditions, natural disasters, urbanization, sanitation, etc. 

10. Time-bound Implementation: 

S. No. Activity Responsible Dept. Timeframe 

01 Deciding funds, works, agency Urban Dev. Dept. Financial year 

02 Disbursing funds to agency District Collector 7 days 

03 Work finalization (if not decided by govt.) Municipal Council 20 days 

04 Tech. sanction & admin proposal submission Implementing Agency 1 month 

05 Granting administrative approval District Collector 20 days 

06 Submitting to government for approval Implementing Agency 20 days 

07 Government approval State Govt. 20 days 

08 Tender publication Implementing Agency 20 days 

(b) Approved funds must not be held pending at district level. 

(c) Timely compliance is mandatory. 

11. Grant Sanction Limit: 

(a) Sanction limit will depend on available budget, eligibility, proposals, type of work, etc. 

(b) If estimates exceed budget, funding may be released in phases. 

12. Other Conditions: 

(a) Works must be on public land and benefit public utilities. 

(b) Must comply with local DCR and Development Plans. 

(c) E-tendering is mandatory. Follow latest PWD/government guidelines. 

(d) Ensure work is done as per quality, intended purpose, and no misuse of funds. 
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(e) Ensure no violation of Model Code of Conduct. 

(f) Ensure compliance with all financial rules and directives. 

(g) No repairs/maintenance allowed under this scheme. 

(h) Photos before and after must be documented. 

(i) Third-party audit is mandatory. 

(j) No repair of existing infrastructure is permitted. 

13. Accounting Heads: 

(a) For 2217 1301: 

Demand No. F-2, Major Head 2217 – Urban Development, 80-General, 192– Assistance to 

Municipalities, (00)(42) – Special Grant (Non-salary), Sub-head 31. 

(b) For 4217 0603: 

Demand No. F-5, Major Head 4217 – Capital Expenditure, 80-General, 192– Assistance to 

Municipalities, (00)(08) – Special Grant, Sub-head 31. 

14. Availability: 

This GR is available on Maharashtra Government website www.maharashtra.gov.in with 

code 201711171716085425, issued under digital signature. 

By the order and in the name of the Governor of Maharashtra, 

 

(Vivek Shankar Kumbhar) 

Under Secretary, Government of Maharashtra 

Copy to: 

1. Additional Chief Secretary to the Hon. Chief Minister, Mantralaya, Mumbai-32 

2. Additional Chief Secretary, Finance Department, Mantralaya, Mumbai-32 

3. Additional Chief Secretary, Planning Department, Mantralaya, Mumbai-32 

4. Commissioner and Director, Directorate of Municipal Administration, Worli, 

Mumbai-18 

5. All Divisional Commissioners 

6. All District Collectors 

7. All Municipal Commissioners 

8. Private Secretary to the Hon. Minister of State (Urban Development) 

9. Accountant General, Maharashtra-I, Mumbai 

10. Accountant General, Maharashtra-II, Nagpur 
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11. Comptroller and Auditor General, Mumbai 

12. Joint Director, Accounts and Treasuries, Computer Section, New Administrative 

Building, Mumbai 

13. Comptroller and Auditor General, Mumbai, Resident Audit Officer, Mumbai 

14. All District Treasury Officers 

15. All District Administrative Officers 

16. Finance Department, Expenditure-3 / Treasury Administration-5 / Economic Affairs-

16 / Planning Department, Mantralaya, Mumbai 

17. All Desks, Urban Development Department-2, Mantralaya, Mumbai-32 

18. Desk Navi-4, Urban Development Department, Mantralaya, Mumbai 

19. Selected Records (Navi-16), Urban Development Department, Mantralaya, Mumbai 

 

725



726



727



728



729



730



731



732



733



Regarding distribution of funds to 

Municipal Councils under the 

“Vaishishtyapurna” Scheme.  

Under Budget Head (4217 0603) for the 

year 2022-23 

For Ambernath Municipal Council, 

District Thane  

Amount ₹123.21 Crores  

(Project Cost ₹138.21 Crores) 

Government of Maharashtra 

Urban Development Department 

Government Resolution No.: Tirthkshe-2020/Pr. No.111/Part-1/Navi-16 

Mantralaya, Mumbai – 400 032 

Date: 16 February 2023 

References: 

(1) Government Resolution, Urban Development Department, No. Dhoran-2017/Pr. No. 

171/Navi-16, dated 17 November 2017 

(2) Government Resolution, Urban Development Department, No. Dhoran-2017/Pr. No. 

171/Navi-16, dated 30 September 2020 

(3) Finance Department, Government Circular No. ArthSan-2022/Pr. No. 43/Arth-3, dated 4 

April 2022 

(4) Government Resolution, Urban Development Department, No. Tirthkshe-2020/Pr. No. 

111/Navi-16, dated 3 December 2020 

Preamble: 

Special grants are provided to Municipal Councils for "Vaishishtyapurna" (Special/Unique) 

works. The revised eligibility criteria and guidelines for the said scheme have been laid down through 

the Government Resolutions referenced at (1) and (2). In accordance with these Government 

Resolutions, funds are released to Municipal Councils/Nagar Panchayats under the 

"Vaishishtyapurna" Scheme. As per the GR referenced at (4), administrative approval was granted to 

a project costing ₹43.41 crore, and ₹15 crore was already disbursed. Approval for the revised project 

cost and its fund release was under consideration. 

 

Government Decision: 

Under the scheme “Special Grant for Vaishishtyapurna Works to Municipal Councils,” approval is 

granted for works worth ₹138.21 crore (Rupees One Hundred Thirty-Eight Crores Twenty-One Lakhs 

only) related to the Shiv Mandir area development, as per the attached detailed statement. Out of this, 

an amount of ₹123.21 crore (Rupees One Hundred Twenty-Three Crores Twenty-One Lakhs only) is 

hereby sanctioned for disbursement subject to the following terms and conditions: 

2. The entire project cost will be borne 100% by the State Government. Therefore, the concerned 

District Collector must verify that technical sanction has been received from the competent 

authority for the determined works within the total sanctioned project cost, and then grant 

administrative approval as per the GR referenced at (2). 

3. The implementing agency for the said project shall be the “Municipal Council.” 
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4. Administrative approval shall be granted only for those works for which the cost is ₹10.00 

lakhs or more as per the technical sanction. If any work is technically sanctioned for an 

amount less than ₹10 lakhs, such works should be grouped into a package and granted 

administrative approval. The said package must be tendered through "e-tendering". Splitting 

of this package-wise administrative sanction for issuing separate work orders shall be 

considered a serious irregularity, and responsibility shall lie with the concerned District 

Collector. 

5. The District Collector must verify that the proposed works under this scheme are not being 

carried out under any other scheme or using the Municipal Council’s own funds. In any case, 

duplication of work must be strictly avoided. 

6. The project cost must be finalized post "e-tendering." If the cost after e-tendering exceeds the 

cost sanctioned via technical and administrative approval, the State Government will not 

provide any additional funds. 

7. If the cost after e-tendering is less than the sanctioned amount, the saving (benefit) shall be 

refunded to the State Government. The responsibility for this lies with the Drawing and 

Disbursing Officer (DDO). Each work must have a minimum value of ₹10 lakh. 
 

8. Responsibilities of the District Collector: 

(a) Ensure that all works are carried out only on public land, are of public nature, and benefit the 

general population. Also, confirm that no private works have been approved. 

(b) Ensure that the works are compliant with the city's Development Control Rules and the 

Development Plan. 

(c) Ensure mandatory adherence to the "e-tendering" process for all works. This includes strict 

compliance with latest guidelines issued by PWD and Government. 

(d) Ensure that the allocated funds are spent for the intended purpose, work is done with quality, 

and funds are spent only on approved works. Also, conduct a six-monthly review of the works 

undertaken under this scheme. 

(e) Ensure that fund withdrawal and expenditure do not violate the Model Code of Conduct. If the 

code applies, funds must not be withdrawn. 

(f) While spending the funds, ensure that all financial laws, procedures, and regulations are 

followed, and no rules or powers are breached. 

(g) For road works, confirm that administrative approval hasn’t already been granted under any 

other scheme or that such works are not already executed. 

(h) Coordinate the scheduling so that proposed road works do not conflict with ongoing water 

supply and sewerage projects. Ensure roadwork is done only after utility work is completed. 

(i) Prevent wastage of funds due to poor planning that results in new roads being dug up for 

water/sewerage works. 
 

9. Responsibilities of the Implementing Agency:  

(a) Ensure that no repair or maintenance works are taken up under this project. 

(b) Keep before-and-after photographs of each work for record and submission if required. 

(c) It is mandatory to get the project works audited by a third-party auditor. 

10. The Utilization Certificates (UCs) for previously incurred expenditures under this scheme and 

also for funds sanctioned under this resolution must be obtained from the concerned Urban 

Local Body (ULB) in the prescribed format and submitted to the Accountant General (AG) 

office. A copy should also be sent to the Commissioner & Director, Directorate of Municipal 

Administration, Worli, Mumbai.  
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11. The funds must be utilized by 31 March 2024. After this date, the Commissioner, Directorate 

of Municipal Administration, Mumbai must collect the utilization certificates for all funds 

disbursed under the 2022-23 budget head and submit a consolidated report to the AG and to 

the Government regarding used and unutilized funds. 

12. The District Collector, Thane is declared as the controlling officer, and the District 

Administration Officer, Thane is declared as the DDO (Drawing and Disbursing Officer) for 

the funds disbursed under this GR. They must transfer the funds to the implementing agency. 

13. Administrative approval for the “Special Grant to Municipal Councils for Vaishishtyapurna 

Works” was given under the referenced GR (1). All the terms and conditions in that GR shall 

remain binding. Technical and administrative sanction must be confirmed before 

implementation. 

14. Ensure the entire sanctioned amount is utilized by 31 March 2024. Any unspent balance after 

that date must be refunded to the Government along with interest. 

15. The DDO must certify that 100% utilization has been made for the 2021-22 grants under this 

head before releasing further funds, and such UC must be submitted with the bill to the 

District Treasury. 

16. The DDO must confirm that there are no serious audit objections from the Accountant 

General or internal auditors for previously released funds under this scheme. If serious 

objections exist, funds should not be withdrawn. 

17. The funds sanctioned by the State Government should be transferred immediately to the 

ULB/Implementing Agency without any deductions. 

18. If any of the Urban Local Bodies (ULBs), to whom funds are being disbursed under this 

Government Resolution, have unspent funds previously released under this budget head, then 

necessary action should be taken in accordance with: 

Finance Department’s Government Resolution No. Sankirna-1015/CR.18/Arthopaya dated 25 

August 2015, Government Resolution No. Sankirna-10.02/CR.128/Arthopaya dated 6 June 

2008, and Urban Development Department's Government Resolutions No. Sankirna-

1198/CR.30/N.V.004 dated 12 March 2018, 4 June 2018, 9 August 2018, 15 December 2018, 

1 June 2019, 26 February 2020, 11 June 2020, 21 May 2021, and 28 March 2022.  

19. The expenditure shall be debited to Demand No. F-5, Major Head 4217 – Capital Expenditure 

on Urban Development, 80 – General, 192 – Assistance to Municipal Councils, 00(08) – 

Special Grant to Municipal Councils for Vaishishtyapurna Works (Program), Subhead (4217 

0603), 31 – Grants-in-aid (Non-salary), from the sanctioned provision of 2022-23. 

20. This GR is issued under the powers delegated to this Department by the Finance Department 

vide circular No. ArthSan-2022/CR.43/Arth-3 dated 4 April 2022, subject to conditions 

mentioned therein. It is certified that all applicable conditions listed under Serial Nos. 1 to 10 

of Appendix Sr. No. 9 of the circular have been fulfilled. 

21. All other conditions laid down in Government Resolutions referenced at (1), (2), and (3) shall 

remain applicable.  

By order and in the name of the Governor of Maharashtra, 

 

(Shrikant Andge) 

Deputy Secretary, Government of Maharashtra 
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Copy to: 

1. Additional Chief Secretary to Hon. Chief Minister, Mantralaya, Mumbai. 

2. Divisional Commissioner, Konkan 

3. Commissioner & Director, Directorate of Municipal Administration, 7th Floor, Belapur 

Bhavan, Navi Mumbai – 400 614 

4. District Collector, Thane 

5. Accountant General, Maharashtra-I, Mumbai 

6. Accountant General, Maharashtra-II, Nagpur 

7. Pay & Accounts Officer, Mumbai 

8. Joint Director, Accounts & Treasury, Computer Cell, New Administrative Building, Mumbai 

9. Pay & Accounts Officer, Resident Audit Officer, Mumbai 

10. Assistant Director, Directorate of Municipal Administration, Navi Mumbai – 400 614 

11. Superintending Engineer, Public Works Department, Thane 

12. District Administration Officer, Thane 

13. Chief Officer, Ambernath Municipal Council, District Thane 

14. Finance Department: Expenditure-3 / Treasury Administration-5 / ArthSan-16 / Planning 

Department, Mantralaya, Mumbai 

15. Desk Navi-4, Urban Development Department, Mantralaya, Mumbai 

16. Selected File (Navi-16), Urban Development Department, Mantralaya, Mumbai 
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Government Resolution No. Tirthkshe-2020/Pr. No. 111/Part-1/Navi-16, dated 16 February 2023 
 

The attached statement pertains to the works in the jurisdiction of Ambernath Municipal 

Council, District Thane. 

Sr. 

No. 

Name of Work Estimitted Cost of Civil 

work (in Rupees) 

Estimitted Cost of Electricity 

+ FF (in Rupees) work 

1 Entrance Gate 6422193  

2 Entrance Circle & Nandi 9931292 1105126.6 

3 Commercial Plaza   

A Restaurant 16137212 2429964. 

B Soviniour Shop 17661370 2295225.5 

C Ticket Counter 10675153 1704652.67 

D Exibition Center 27816123 3594821.71 

E Theatre 35816182 1255062.41 

F Toilet / Chapal Stand 15194651 3785348.68 

G Exibition – 1 23225677 4328400.98 

H Exibition – 2 26130741 1344389.61 

4 Flower shopes (18) 8227457 933709.42 

5 Jalkund/ Open restaurant  10305153 2458413.8 

6 Amphi Theter Shivmukh 26666136 967403.9 

7 Festival Ground 10389274 10786279 

8 Bhakta Nivas 145368092  

9 Ghat   

A Bridge (Pristressed) 34959981  

B Gate (Bridge)  4188172  

C Ghat along ambarnath site & storm 

water drain 

195486474 21496381.91 

D Ghat along Ulhasnagar site 197332319 24085211.58 

E Check dam, sump & pumphouse 19781967 1011381.55 

10 Parking Plaza 90623076 9132235.65 

11 Decorative wall Prakashnagar 20048284 1655141.93 

12 Internal roads (Cobbal road) & storm 

water drain 

58848025 5473475.8 

12 TOTAL Amount 1011235004 121066154.7 

 GST 18 % 182022301 21791908 

 Insurance charges 0.5% 5056175 605331 

 Contingency 2 & 2.5 % 20233509 3026654 

 Total 1218546989 146490047.7 

 Technical Sanction Fee 1.25% 15231837 1831126 

 Grand Total 1233778826 148321173.7 

 Total cost 1382100000 
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Government of Maharashtra 

Urban Development Department 
Mantralaya (Main Building), 4th Floor 

Madam Cama Road, Hutatma Rajguru Chowk, 

Mantralaya, Mumbai – 400 032 

Phone No.: 022-22794206       Email: arjun.landge@nic.in 

Court Matter / Urgent 
 

Ref. No.: Nyayapra-2025/PR No. 44/UD-19      Date: 01 July, 2025 

To, 
Chief Officer, 

Ambernath Municipal Council 

Subject: Original Application No. 218/2024 (WZ) filed before the Hon'ble National Green Tribunal, 

Pune 

Petitioner: Dr. Snehal Donde vs. State of Maharashtra & Others 
Reference: Government letters of even number dated 10.03.2025, 03.04.2025, and 18.06.2025 

Sir, 

Please refer to the above-mentioned subject and related government correspondence. You were 

authorized by the government, through the letter dated 10.03.2025, to represent Respondent No. 1 – 

the Chief Secretary – before the Hon'ble National Green Tribunal, Pune, and to file an affidavit in the 

said legal matter. 

2. Dr. Snehal Donde has filed Original Application No. 218/2024 before the Hon'ble National 

Green Tribunal, Pune, regarding the construction activities in the Waldhuni riverbed area of 

Thane district. In this matter, the Chief Secretary has been made Respondent No. 1, and the 

Chief Officer of Ambernath Municipal Council has been made Respondent No. 4. The hearing 

for the case was previously scheduled on 16.06.2025. The next hearing is scheduled for 

15.07.2025. 

In connection with filing an affidavit at the government level, you are hereby directed to submit the 

following information to the Government without fail by 02.07.2025: 

(a) What action was taken by the Municipal Council on the letter dated 15.05.2024 submitted by Mrs. 

Snehal Donde regarding removal of concreting works in the Waldhuni riverbed? 

(b) An amount of ₹123.21 crore was sanctioned under the Government Resolution dated 16.02.2023 

for the Shiv Mandir Precinct Development Project of Ambernath Municipal Council. What types of 

works have been undertaken from this fund? What is the current status of these works? Which 

authorities granted the necessary approvals for these works? Copies of the approvals should be 

submitted. 

(c) What action has been taken by the Municipal Council regarding the removal of debris/remnants 

dumped in the riverbed? 

Yours sincerely, 

 
(A.G. Landge) 

Desk Officer, 

Government of Maharashtra 
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AMBARNATH MUNICIPAL COUNCIL  

 
 
 

 

 

 

  

 

    Ltr. No. AMC/PWD/2025-26/                    Date :       /07/2025 

To, 

The Desk Officer, 

Urban Development Department (UD-19), 

Mantralaya, Mumbai. 

Subject: Original Application No. 218/2024 (WZ) filed by Dr. Snehal Donde vs. 

State of Maharashtra & Others before the Hon'ble National Green 

Tribunal, Pune. 

Reference: Your letter No. Nyayapra-2025/PR No. 44/UD-19 Dated 01 July, 2025 

 

Respected Sir, 
With reference to your above-mentioned letter regarding the claim filed by Dr. Snehal 

Donde concerning the construction within the WalDhuni riverbed, the information from 

Ambernath Municipal Council is as follows: 

Sr. 

No. 

Issue Response 

01 What action was taken by the 

Municipal Council on the letter 

dated 15/05/2024 submitted by 

Dr. Snehal Donde requesting 

removal of concreting works in 

the Waldhuni riverbed? 

The drain in front of the ancient Shilahara-era Shiv 

Mandir in Ambernath Municipal Council 

jurisdiction is not the Waldhuni River but a stream / 

nalla, as clarified by the Irrigation Department. The 

same is recorded in the 1869 map drawn by British 

officer Drawn Terry as well as in the current 

Toposheet. In the backdrop of poor sanitation near 

the temple, around 2010, local citizens voluntarily 

constructed around 300 meters of PCC concrete 

drain at their own expense. Later, around 2015, 

with the approval of the Superintendent, 

Archaeology Department, an RCC pipe (100 mm 

diameter) was installed to redirect the drain water. 

As a result, cleanliness in front of the temple 

improved significantly. It is essential to note that no 

new concreting work has been carried out at the 

mentioned site as alleged by the complainant. 

Documentation related to the above is enclosed 

with this letter. 
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02 A fund of ₹123.21 crore was 

sanctioned on 16/02/2023 for 

the Shiv Mandir precinct 

development project for 

Ambernath Municipal Council. 

What works have been 

undertaken under this fund? 

What is the current status of 

these works? What approvals 

were obtained, and copies of 

such approvals may be 

submitted? 

Approvals obtained from the Archaeological Survey 

of India (ASI). Works within 100 meters: 1) Repair 

of existing 3 roads, 2) Restoration and beautification 

of Jalakund (21.5 x 24.2 x 2.5 m), 3) Restoration and 

renovation of protective wall and ghat, 4) Restoration 

and renovation of pedestrian bridge. Works beyond 

100 meters: 1. Entrance gate, 2. Entrance circle and 

Nandi, 3. Parking plaza, 4. Exhibition centre, 5. 

Amphitheatre, 6. Internal roads, 7. Devotee lodging, 

8. Lighted protective wall, 9. Ghat, 10. Playground 

and toilets. Required approvals obtained from ASI, 

Executive Engineer – Minor Irrigation Dept., 

Maharashtra Pollution Control Board (MPCB) 

Kalyan, Groundwater Survey and Development 

Agency (GSDA) Thane. Copies of the approvals are 

enclosed herewith. 

03 What action is being taken by 

the Municipal Council regarding 

removal of debris/remains 

dumped in the riverbed? 

Currently, there are no permanent debris or 

construction remnants in the Waldhuni stream. 

However, regular cleaning is undertaken by the 

Municipal Council to remove silt, wood, garbage, 

and other elements carried by rainwater. 

With approval of the Hon’ble Chief Officer, 

 

(Rajesh Tadvi) 
City Engineer 

Ambernath Municipal Council 

 

 

 

 

 

 

 

 

 

 

 

 

-------------------------------------------------------------------------------------------------------------------- 

Office : Tilak Path, K.B. Road, Ambarnath (W) Tal. Ambarnath, Dist. Thane Pin Code 421 501   

Website  www.ambarnathcouncil.net 

E-Mail  chiefofficerambarnath@gmail.com / ambarnathcouncil@gmail.com 

Phone No. 0251-2682353 / 18002331106 
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Executive Engineer, Thane Irrigation Division, Kalwa (Thane) 

Opposite Sahakar Vidyalaya, Old Mumbai-Pune Highway, Kalwa (Thane) 400 605 

--------------------------------------------------------------------------------------------------------------------- 

Ref. No.: Thane Irrigation/Adm-4/3511/2022      Date: 22/09/2022 

To, 
The Administrator, 

Ambarnath Municipal Council 

Subject : Development Plan – Ambarnath, District Thane 

                Development of the ancient Shiva temple and its surrounding premises. 
 

Reference: 

1. Ambarnath Municipal Council Letter No. ANP/TP/2022-23/692 dated 

02/08/2022 

2. Sub-Divisional Office Letter No. PAUVI/ADM-2/849 dated 20/09/2022 

With reference to the above subject and cited letters, an application has been received 

seeking No Objection Certificate (NOC) from this department for the construction of a ghat 

(steps/platform) on the flowing water source of the Valdhuni stream/river adjacent to the ancient 

Shiva temple in Ambarnath, as part of the development of the temple premises. 

For scrutiny of the said application, departmental representatives Mr. K. Bodke, Sub-

Divisional Engineer, and Mr. A.V. Joshi, Junior Engineer, conducted a site visit on 19/09/2022 

along with Mr. Gautam, Town Planner, and Mr. Tarani, Assistant Town Planner from the Town 

Planning Department of Ambarnath Municipal Council. Their site inspection report is as follows: 

At the actual site, a water stream of the Valdhuni stream/river flows adjacent to the 

ancient Shiva temple. This stream/river is not notified, and no flood line demarcation (Blue Line 

or Red Line) has been surveyed in the said area. 

As per Government Circular No. Poorni-2018/(182/2018)/SIVYA (Revenue) dated 

03/05/2018, the jurisdiction of the Water Resources Department is limited only to the 

demarcation of flood lines along riverbanks. Therefore, for essential and unavoidable public 

interest works in non-notified and controlled areas, there is no requirement for a No 

Objection Certificate (NOC) from the Water Resources Department. The decision in such cases 

must be taken by the respective local self-government body. 

This is submitted for your information and further necessary action. 

Note: The site inspection has been approved by the competent authority. 

Enclosure: As above 

Deputy Executive Engineer 
Thane Irrigation Division 

Kalwa, Thane 
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Maharashtra Pollution Control Board 

Regional Office, Kalyan 

Ref. No.: MPCB/ROK-472         Date: 16/12/2022 

To, 

The Administrator, 

Ambernath Municipal Council, 

Tal. Ambernath, Dist. Thane 

Subject: Development Plan for Ambernath, Dist. Thane – Regarding Development of  

    the Ancient Shiv Mandir and Surrounding Premises. 

Reference: Your letter No. AMC/PWD/2022-23/738 dated 02/12/2022 

Sir, 

With reference to the above-mentioned subject, you are hereby informed that no objection 

certificate (NOC) from the Maharashtra Pollution Control Board (MPCB) will not be required for 

the proposed development of the said premises. 

However, if there is a plan to establish a domestic sewage treatment system within the area, 

then it will be mandatory to obtain consent from MPCB for the installation of such a system. 

Submitted for your information. 

Yours faithfully, 
 

Regional Officer, Kalyan 

 

Copy to: 
Deputy Regional Officer, MPCB, Kalyan-2 

  

757



Exhibit No. R-V
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Office of the Senior Hydrogeologist 

Groundwater Surveys and Development Agency, Thane 

5th Floor, Niyojan Bhavan, Collector Office, Thane – 400 601 

Ref. No.: VBhuVai/BhuSaviya/Thane/Tech/Notice/389/2024    Date: 17/05/2024 

To, 
Deputy Director (Tech.), 

Groundwater Surveys and Development Agency, 

Maharashtra State, Pune 

Subject: 1. Complaint against Mr. Rasal, the CEO of Ambernath Municipal Council, for 

illegally concretizing the Waldhuni riverbed near the Ancient Shiv Mandir, 

Ambernath (West). 

2. Request for immediate legal action against Mr. Rasal and MP Dr. Shrikant 

Shinde for damaging natural property. 

3. Urgent request for restoring Waldhuni River to its original natural form. 

Reference: Letter dated 04/04/2024 from the Deputy Director (Tech.), Groundwater Surveys 

and Development Agency, Maharashtra State, Pune. 

Respected Sir, 

With reference to the above-mentioned letter, a Legal Notice-2 has been received from Adv. Sarita 

Purshottam Khanchandani (Advocate, Bombay High Court) against the Chief Officer of Ambernath 

Municipal Council for alleged unauthorized construction on Waldhuni River. 

As per the said notice, a site visit and survey of the location where unauthorized construction is reported 

has been conducted. The survey report is hereby submitted for your kind information. 

Yours sincerely, 

 

(Mr. O. Lokhande) 

Senior Hydrogeologist, 

Groundwater Surveys and Development Agency, 

Thane 

Copy to: 

1. Deputy Director, Groundwater Surveys and Development Agency, Konkan Division, Navi 

Mumbai – for kind information. 

2. Adv. Sarita Purshottam Khanchandani (Advocate, Bombay High Court) – for kind information. 
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